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To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi

E-mail- judicial-ngt@gov.in

Sub: Response of UPPCB in compliance of the order dated 12.01.2024 passed by Hon'ble
National Green Tribunal, New Dellhi in Original Application No. 667 of 2023 Vinay Dixit
Versus State of Uttar Pradesh & Ors.

Sir,

That in compliance of the order dated 12.01.2024 passed by Hon'ble National Green

Tribunal, New Dellhi in Original Application No. 667 of 2023 Vinay Dixit Versus State of Uttar
Pradesh & Ors, in compliance to the order passed on dated 12.01.2024 by Hon’ble Tribunal’s,
District Magistrate Gautam Buddha Nagar vide letter dated 29.01.2024 constituted a joint
committee (Additional District Magistrate (F/R), OSD (Health), Greater Noida Industrial
Development Authority and Regional Officer, U.P.P.C.B., Greater Noida). Site inspection of M/s
Saya Zion Society (Promoters M/s Saya Buildcon Consortium Pvt Ltd), Plot No. GC-06/2/GH-01,
Sector-4, Gaur City-1, Greater Noida, Gautam Buddha Nagar in question was carried out by the
Joint Committee on dated 14.02.2024. Report of Joint Committee is annexed herewith and

forwarded to you with the request that the same may be placed before the Hon'ble Tribunal.

Yours Sincerely

Enclosure- As above
AANA

2440224
(Deo Kumar Gupta)
Regional Officer

Copy to:

1. Shri Pradeep Misra, Advocate, Hon'ble NGT, New Delhi for kind persual and
necessary action please.
2. Chief Environmental Officer, C-1, U.P. Pollution Control Board, Lucknow for

information please.
3. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and
necessary action please.
N
2A\01\24
Regional Officer

T ATz &Y, e, AT TR, TS



9
Compliance Report

In
Original Application No. 667/2023
Vinay Dixit
Versus

State of Uttar Pradesh & Ors.

Order Date — 12.01.2024

Filed on Behalf of:
Uttar Pradesh Pollution Control Board
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1. Background

Hon’ble NGT passed order on 12.01.2024 in State of Uttar Pradesh & Ors and relevant
paras of the order dated 12.01.2024 are reproduced below: -

“.......1. Mr. Vinay Dixit has sent by email the present letter petition to H'H'SI Tribunal, which
has been treated and registered as O.A. No. 667/2023 alleging illegal dumping of garbage
in the basement of E/19, Saya Zion Society, Gaur City-1, Greater Noida in violation of
environmental norms.

2. In support of the averments made in the application, the applicant has attached
photographs showing dumping of solid waste in the basement of the building.

4. In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to ascertain the factual position and take appropriate remedial
action. Accordingly, we constitute a Joint Committee comprising of representatives of Uttar
Pradesh State Pollution Control Board, the Commissioner, Municipal Corporation, Greater
Noida and the District Magistrate, Gautam Budh Nagar and direct the same to meet within
one week, undertake visits to the site, look into the grievances of the applicant, associate
the applicant and representative of the concerned project proponent, verify the factual
position particularly compliance with the Solid Waste Management Rules, 2016 and take
appropriate remedial action by following due course of law and giving opportunity of being
heard to the project proponent. The UPPCB will be the nodal agency for coordination and
compliance.

5. Factual and Action taken Report may be submitted within two months by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not
in the form of Image PDF.

6. We also consider it appropriate to seek response from the (1) State of Uttar Pradesh
through District Magistrate, Gautam Budh Nagar, (2) Commissioner, Municipal
Corporation, Greater Noida, (3) Uttar Pradesh Pollution Control Board (UPPCB) through its
Member Secretary and (4) the Project Proponent- M/s Saya Group through its HR-Admin
Head Mobile No. 9811249263/7290056238, who are impleaded as respondents no. 1 to 4.
7. The Registry is directed to prepare and attach memo of parties to the application and
issue notices to respondents no. 1 to 4 requiring them to file their reply/response to the
averments made in the application within two months at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR supported PDF and not in the form of Image PDF.

/

8. List for further consideration on 05.03.202?

X /
¢/
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Action Taken by The Joint Committee

In compliance of Hon’ble Tribunal’s order dated 12.01.2024, Joint inspection of M/s

Saya Zion Society (Promoters M/s Saya Buildcon Consortium Pvt Ltd), Plot No. GC-

06/2/GH-01, Sector-4, Gaur City-1, Greater Noida, District — Gautam Budh Nagar was

carried out on dated 14.02.2024 by the Joint Committee comprising of following

officials:

a.

b.

Atul Kumar, Additional District Magistrate (F/R), Gautambuddh Nagar.

Vishu Raja, OSD (Health), Greater Noida Industrial Development Authority,
Greater Noida.

Deo Kumar Gupta, Regional Officer, U.P. Pollution Control Board, Greater

Noida

During inspection, it was informed by the complainant to the Joint Committee that

municipal solid waste generated from said project is being dumped in basement of said

project, which is the main cause of foul smell.

The Joint committee inspected the site in question in presence of applicant Mr. Vinay

Dixit. Main observations of the Joint Committee are as follows: -

iv.

vi.

vii.

Project has installed Organic Waste Converter (OWC) Machine for processing
and disposal of municipal solid waste generated from said project in basement,
which is not being operated by the said project.
It was found that no electricity connection is provided to OWC machine and
OWC machine is kept in useless condition.
It was observed by the committee that no dumping of MSW is being done in
basement or other area in said project.
No garbage was found in dedicated temporary storage of MSW storage room.
Foul smell was observed by the committee.
Municipal solid waste generated from project is being disposed of through
private vendor M/s Om enterprises, Tulsi Vihar, Dadri, Gautam Buddha Nagar
(Proprietor Sri Vipin Nagar, Mob. No. 9871612906), copy of agreement is not
provided by the project.
Project proponent has not provided logbook of OWC operations, daily
electricity consumption of OWC, consumption of anti smell chemicals and copy
of approved map by GNIDA with locatipn of OWC.

) b

U ;
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e Photographs taken during inspection are annexed as (Annexure-1).

* In view of above shortcomings observed by the Joint Committee, Regional Officer,
UPPCB, Greater Noida (nodal agency) issued notice to the said project, vide letter
dated 16.02.2024, copy of same is annexed as (Annexure-2).

e As per information provided by Greater Noida Industrial Development Authority,
penalty of Rs 20,200/- has been imposed against project proponent for unsafe/
unauthorized disposal of MSW, vide letter dated 23.02.2023, copy of same is
annexed as (Annexure-3).

e In compliance of notice issued by UPPCB on dated 16.02.2024, no reply is received
from project proponent till date.

In view of above, the Joint Committee observed the shortcoming as
mentioned above and action has been initiated by following due process of law.

Report is being submitted for kind perusal and consideration please.

,X/wa /1/'_ hat
502 24 w\k- Eq,@\'v\"’“
(Deo Kumar Gupta) ( Vishu Raja) (Atul Kumar)
Regional Officer, OSD (Health) Additional District
U.P. Pollution Control Greater Noida Industrial Magistrate (F/R),
Board, Greater Noida Development Authority. Gautambuddh Nagar.
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Annexure- 1

Photographs taken during joint inspection of M/s Saya Zion Society (Promoters M/s Saya Buildcon
Consortium Pvt Ltd), Plot No. GC-06/2/GH-01, Sector-4, Gaur City-1, Greater Noida, Gautam
Buddha Nagar on dated 14.02.2024.
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Greater Noida Industrial Development Authority
Plot No. 1, Knowledge Park-1V, Greater Noida-201301

2404

Challan No. .

CHALLAN | FINE RECEIPT

Book No. ‘49

in compliance with Solid Waste (Management and Handling) Rules, 2016

Date of Inspection : .2,,38,9'2% 2l

Name of Defaulter :

ADAress : .o Qﬁf% Cift% Q b/ m?fﬁ

pz ............. W&s ......... —

R E |y R ——

-----------------------------------

Fine Imposed

S.No. Pamcu!ars Violation Details & Description (In Rs.)

I |fallwme To deal with QLM—:@? 2-1 2D0" ¢0
Wacte -

2. | Eathune o dead ot Bl 2.2 () 30,000 0©

tasle v acceridpnce 1l
. Aaele

—{stal

25200 60—

Total Amount (In Figure) : E&.Q

RTeN i

Total Amount (In Words) : 'fhl”ult,;'ﬁw 3
v

i Fdlied el

Signature of Recipient

Note

Challan payment can be made either by cash/cheque/demand draft in favour of Greater Noida Industrial

Development Authority payable at Greater Noida. Afc No. : 50100310085801, Account Name | GNIDA Coll Account,
IFSC Code: HDFCO000278.
Payment 1o be deposited within 3 working days else FIR shall be filled against the defauiter.

FNIREN

Any mishandling or misleading the team will further be severely prosecuted as per IPC Act,

Fines shall increase 2X times of every next offence.

Inspected By :

g & Signature)
Moy

o\ Gl e
ARG

annnares



S.No.{ Suob - GNIDA
CL (Rs.)
i Failure to Segregate and hand over non- wgreg“atcd waste
11 | Residential = =TT o T
Uipto SO Sg. Mt Between 51 - 300 Sg. Mu Above 300 Sq. Mr
lﬂl} 0 500.00 1,000.00
) Arga {A_\Q than 500 Sg. Mt 10,000.00
B | Areaequal or more than 5000 Sq. Mt 20,000.00
1.3 | Clubs, Cinema halls, Pabs, Community Halls, Multiplexes. ;
al Area Less than 5000 Sq. Mt 10,066.00
b1 | Arca equal or mere than SO0 5. ML 240,000.00
1.4 | Non-residential (Other than above category) 1
a) Area less than 100 Sg Mo 360,00
by | Areas equdl or more than 100 Sq. Mt 100
2 Failure 1o deal with sanitary Waste (Like Sanifary, Napking, Baby X}iapers, Adult Diapers ete) Sk ey L
2.1 | Resudentiad 20000
2.2 | Non-residential 1,8606.60
3 | Failure to deal with bulk waste in m@m"%i@ﬁl@fmb
31 | Resident Welfare Association, Gated Cor
"3.2 | Builder Society (Society developed by Pﬁu&. '
a). | Society having Uplto 100 Flats
b) | Seciety having 100 10 500 Flas
¢t | Society having 501 10 1000 Flats
Sewiety having more than 1000 Flats
33 Matkct&ssociaﬁon :
34 !:mu!iﬁn =
35 JHatel e Giea e
a) | Unstar Hotwel 3 Star Hotel $ Star Hotel 7 Star Hotel |
by | 5,000.00 10,000.00 1,00,000.00
2} Upto 25 seats f',nimg capacity} 2.500.00
by | Above 25 seats ‘-_-mmg c‘:pau r;, ) 35,0000
37 | Hostel 3 T
2} | upm 2§ Ehds 1.6040.00
by | Reoms berween 26 to 200 Reds 5.000.00
<) Room above 200 Beds 10,000,006
3.8 | Street vendors who do not use garbage cont 20000
39 | Non-licensable frade shops/ten shopsistreet 000
310 | Commercial Establishments, Shops, mmg
3.11 | Industrial Units (shall include 1 ks :
Area upto 570 Sg. | Area Between 301 S:; i 10 $000 Area Above 20000 Sq M
M Sq. Mt
5.000.00 16,000.00 50,600.050
112 | Salling or Marketing ol disposab aled o their pmdnctian s::swm nf
zollecting back the packing waste mﬂ:&&m :
a) | Manufacturer and/or Brand Owner - — [ 1,00, (_H}u [T
113 | Godowns/ Ware house/ Cold Storage (Non-hazardous/oports Club/Parking SIands etc. not handling waste as per 8 W rules 2016
) | Upto 100 Sq ML - 10,000.00
c) Abave [0 5q. ML 50,000.00
: 3,14 | Spintual Centres { Any religion) 5 eoo f_:(;
4 | Failure iy deal with Constroction and Demoltion waste. T :
4.1 | Residenual [ Individuals 1 {}m_“
4.2 | Nonp-residentigl 2,600.00
4.3 | Construction Sites { Developed by Builders/Developers) ZE (0. 0
3 Open bm‘nmg of snhd waste T A 5.600.00
6 | Littering :
6.1 | Dumping and littering in any pubiic place and other assets of council such as drain footpath, road, park ete. meant for puhlic bt SHLO0
6.2 | Disposing waste vutside the stomge containers 1.000.04
7 | OpenDefecation, Urination and Spitting
T Spitting, urluafing #nd dclecation in pablic spaces
a) | Open Defecution Open Urination Open Spitting
bi 200,00 100.00 50,00
Noe

Abuve spot Tines wall be nmposed, # offence is being done by waste generator for the first time. On every repeated offence found the spot fine will be doubled

fn cuse of § No 4, sub cluse No 43, every repested offence will he charged four {43 imes of the previous fine imposed.




